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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE 

BENCH, KOLKATA 

ORIGINAL APPLICATION No.- 213 of 2025 

I.A NO.-________OF 2026 

IN THE MATTER OF 

PRAMOD KUMAR HEMBRAM    ……Applicant 

Versus 

STATE OF ODISHA & Ors …Respondents 
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9437279278,Email:sankarprasadpani@gmail.com 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

Original Application No. 213 OF 2025/EZ 

I.A NO.-__________OF 2026 

IN THE MATTER OF: 

1. Pramod Kumar Hembram, aged about 57years, S/o- Kshetri Charan 

Hembram, At- Ward No. 17, Bijayramchandrapur, Chipatastia, Po- 

Bhanjpur, Dist- Mayurbhanj, Pin- 757002   ……Applicant 

Versus 

1. State of Odisha represented by through Additional Chief Secretary, 

Forest and Environment Dept, Govt. of Odisha, Kharavela Bhawan, 

Bhubaneswar, Odisha, 751001, Email: fesec.or@nic.in   

2. District Collector, Mayurbhanj, At/Po/Ps- Baripada, Dist-Mayurbhanj. 

PIN-757001, Emil- dm-mayurbhanj@nic.in  

3. Divisional Forest officer, Baripada, At/Po- Baripada, Dist. Mayurbhanj, 

PIN-757001. Email- dfo-baripada@odisha.gov.in  

4. Member Secretary, Odisha Biodiversity Board, Regional Plant Resource 

Centre, Ekamrakanan, Nayapalli, Bhubaneswar, 751015 , 

msobb@rediffmail.com 

5. Deputy Director General of Forests (C), Ministry of Environment, Forest 

and Climate Change, Government of India, Integrated Regional Office 

A/3, Chandersekharpur, Bhubaneswar 751023, email- roez.bsr-

mef@nic.in  

6. Managing Director, Odisha State Road Transport Corporation, Parbahan 

Bhavan, Old Bus Stand, Sachivalaya Marg, Unit-2, Ashok Nagar, 

Bhubaneswar, Odisha 751009 , Email- osrtccorp@gmail.com,  

 …..Respondents 
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IA FOR STATUS- CO OF THE LAND IN QUESTION, PROPOSED 

FOR BARIPADA ISBT, OVER KHATA NO.- 267 OF MOUZA- 

CHANCHA 

MOST RESPECTFULLY SHOWETH: 

1. That the present application is filed challenging the illegal felling of trees 

form the government land for construction of Inter State Bus Terminal at 

Baripada, Odisha. Though the official report of DFO Baripada permits only 

1789 No. of trees have been felled but more than 5000 trees have been 

felled illegally by the Government Authorities under the garb of Patita 

Kissam land. That prior to felling of the trees the govt. officials have not 

explored the availability of alternate barren land in the locality. 

2. That the first cause of action arose on dated 17/12/2025 when 5000 number 

of trees have been felled from the site in question and the present 

application has been filed by the Applicant on dated 19/12/2025 and 

hon’ble Tribunal has been pleased to issue notice on dated 23/12/2025 and 

directed the Respondents to file the response within one week and fixed the 

next date on dated 06/01/2026. Again on dated 06/01/2026 three weeks to 

file the response however as on date no response has been filed by the 

Respondents. It is pertinent to mention here that as per the direction of 

Hon’ble Tribunal vide order dated 06/01/2026 applicant has served to the 

Respondent No.  5& 6 on dated 23/01/2026 and the same has been 

delivered on dated 27/01/2026. Copy of the postal receipt and track 
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consignment report is annexed here unto as ANNEXURE-1. 

3.  That the present application has been filed seeking the following reliefs, 

1. Hold and declare that the felling of trees without approval from 

central government under Van Sanrakshan Evam Samvardhan Adhiniyam 

1980 is illegal 

2. Direct the DM to find alternate land for the ISBT and Assess the 

actual number of trees felled by counting the stumps. 

3. Direct the state respondents to restore the land to its pristine 

condition 

4. That the Hon’ble Tribunal may call for a report from State 

Biodiversity Board regarding the status of Biodiversity Management 

Committee and People Biodiversity Register in Baripada Municipality 

Area where the present site for proposed ISBT is located. 

Pass such other orders/directions as may be deemed fit and proper 

(including appropriately moulding the reliefs) in the bonafide interests of 

justice.     

4.  That during pendency of the present original application respondents are 

trying to wipe out the evidence of tree felling from the site in question 

where the trees have been felled, the stumps of the trees lighted with fire so 

as to destroy the evidence. Copy of the newspaper dated 15/01/2026 

suggests the proposed site for construction of ISBT has been lighted with 

fire. Copy of the news paper dated 15/01/2026 and photographs dated 

11/02/2026 suggesting the site in question has been put to fire is annexed 
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here unto as ANNEXURE-2. 

5. That the applicant in its prayer has sought a direction for independent 

enumeration of number of trees felled and counting of stumps. Before the 

stump counting could takes place the site was put into fire so as to destroy 

the evidence of illegal felling of trees beyond the permitted quantity.  

6. Needless to state the State Respondent has a duty to preserve and protect 

the site which is subject matter of the present case. Hence the applicant 

believes the stumps were lighted with fire in collusion with district 

authorities. In this regard the applicant prays for independent enquiry 

into the whole matter. 

7. It is further submitted that the Applicant is also being unnecessarily 

harassed by State machineries as well as supporters of local ruling party. 

They are trying to mount pressure on the applicant for withdrawal of the 

case and in this regard applicant has already brought this to the notice of 

District Magistrate and Superintendent of Police on dated 07/02/2026. 

Copy of the letter dated 07/02/2026 is annexed here unto as ANNEXURE-

3. 

8. It is further submitted that the site in question proposed for ISBT is yet to 

obtain any Environmental Clearance from SEIAA. As per the RTI response 

dated 16/01/2026 received from the SEIAA it is clear that No 

Environmental Clearance  has been obtained for the proposed ISBT. Copy 

of the RTI response dated 16/01/2026 is annexed here unto as 

46



6 

 

ANNEXURE-4.   

9.  It is further submitted that there are number of suitable sites for the 

proposed bus stop including one site on which the foundation stone was 

laid ON 23/08/2023 and to that effect all other formalities have been 

completed. However no reason have been given by the concerned 

authorities while shifting that old place which was earlier selected to this 

place by felling 5000 number of trees. 

10. It is further submitted that the site proposed for the ISBT is not in the 

master plan for Baripada, prepared by the Baripada town planning 

authority, and the site in question is also not in the town planning 

document. Copy of the master plan of Baripada town is annexed here unto 

as ANNEXURE-5. 

11. It is further submitted that the tree felling has taken place in absence of any 

DPR, financial layout, consultation with local municipal authority, 

consultation with the population, as the Mayurbhanj is one of the schedule 

V area where consultation is mandatory prior to commencement of any of 

the developmental project. However in the present case no such 

consultation has been made by the concerned authorities with the local 

people. 

12. It is further submitted that there has been already vacant space near the 

proposed e-Bus depot (Ama Bus Depot) maintained by Capital Region 

Urban Transport,  which is only 500 meters away from the site in question, 
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and the present ISBT could have also been there without damaging the 

environment. It is not out of place to mention here that for the construction 

of e-Bus depot (Ama Bus Depot) only 2.30 acres of land is required 

whereas the available land there is 7.59 acres, hence the ISBT could have 

also be established there.  It is not sure to serve whose interest such a large 

number of trees have been felled from an urban forest declared in the year 

2016. Copy of the letter dated 30/01/2026 is annexed here unto as 

ANNEXURE-6. 

13. It is further submitted that the newspaper cutting of 03/10/2016 (Annexure-

6 of the OA) suggest 12000 trees have been planted in an area of 10 acres 

and accordingly 7000 trees should have been there which have been felled 

for the proposed ISBT, hence the claim of 1789 trees is a conservative low 

estimate and to that effect the stumps could have been verified so as to get a 

comparative view of number of trees permitted and number of trees felled.  

14. It is further submitted that there has been no permission from the local 

municipality for the site selection of Inter State Bus Terminus (ISBT) and 

the same is evident from the RTI reply dated 07/02/2026. That one RTI 

application has been filed asking the documents 

 “ Please provide the records of minutes of Gram Sabha or any 

consultation with ward committee of Baripada Municipality for the 

acquisition of land for Inter State Bus Terminus Site at Palbani  

sites 

 Please provide the letter and minutes of the site selection committee 

meeting for the Inter State Bus Terminus site at Palbani   
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 Please provide the details of any meeting on land 

acquisition/alienation for proposed Inter State Bus Terminus site at 

Palbani   

 Please provide the details if the land of Inter State Bus Terminus 

Site at Palbani comes under any sensitive zones ” 

That in response to the above mentioned RTI queries Baripada 

Municipality responded “There is no such information available in this 

Office”, and the same suggests the Respondent No.6 has not taken any kind 

of permission from the Municipality. Copy of the RTI reply dated 

07/02/2026 is annexed here unto as ANNEXURE-7. 

15.  That there is a site selection committee needs to be consulted Prior to 

selection of a site, however in the present case no such site selection 

committee has been formed/ constituted to select the site for ISBT. That 

there is a requirement of consultation with site selection committee for 

which local municipality is one of the member and it appears no such 

consultation has been made.  

16. It is further submitted that there need to place the proposal of land selection 

and alienation prior to going ahead with the proposal before the Special 

Planning authority in its meeting. It is pertinent to mention here that the 

Special Planning Authority is in the office of Baripada Municipality and no 

such meeting has been convened for passing of the present proposal.  

17. It is not out of place to mention here that in a similar case in the year 2013 

meeting for the purpose of construction of Modern Bus terminal at 

Baripada the proposal was placed before the Special Planning authority. 

Copy of the letter dated 21/08/2013 suggesting such kind of proposal needs 

to be placed before the Special Planning authority. Copy of the letter dated 

21/08/2013 is annexed here unto as ANNEXURE-8.  
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18.  It is pertinent to mention here that there is a requirement of counting and 

hammering of the trees prior to felling, however in the present case there is 

no such hammering mark in the stumps, which suggests the DFO had not 

verified the number of trees felled and subsequently transported. Ideally the 

tress which are marked to be felled required to be number both on the 

stump as well as on the trunk, however in the present case no such 

numbering of the trunks are available on the ground.  

19. Alternate sites available not explored 

Sl 

No

. 

Mouza Khat

a 

No. 

Plot No. Area 

(In 

Acre) 

1 Karatabasa 72 179,182,180,152,181,145,151,149,1

01,148 

16.71

9 

2 Bijayramchandra

pur 

137 23/3755/3756,23/3752/3808, 

22/3754/3807 

 

 

PRAYER 

That in view of the afore mentioned paragraphs it is most humbly prayed before 

this Honb’le  Tribunal to pass the directions, 

1. Direct the State Respondents to maintain status-co of the site in 

question i.e. Khata No. 267 of Mouza- Chancha under Baripada 

tahasil of Mayurbhanj district. 

2. Call for the plantation zonal in respect of the present site in question 

from DFO Baripada which was declared as an urban forest. 
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Pass such other orders/directions as may be deemed fit and proper 

(including appropriately moulding the reliefs) in the bonafide interests of 

justice.     

 

11/02/2026       Applicant Through 

 

Advocate’s 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

PRAMOD KUMAR HEMBRAM... 

ORIGINAL APPLICATION NO.-213 OF 2026 

STATE OF ODISHA AND OTHERS... 

EASTERN ZONE BENCH, KOLKATA 

Verified on this 

I, Pramod Kumar Hembram, aged about 57years, Slo- Kshetri Charan 
Hembram, At- Ward No. 17, Bijayramchandrapur, Chipatastia, Po- Bhanjpur, 
Dist- Mayurbhanj, Pin- 757002, do hereby solemnly affirm, and declare as 
under: 

JANMEJAYA REGDWAR BHUBAWAY 

1. That I am the Applicant in the above mentioned Original Application 
and I am fully conversant with the facts and circumstances of the case 
and therefore competent to swear this affidavit. 

Identified By, 

Advocate 

2. That I have read over the contents of the accompanying affidavit and the 
same is true and correct and is drafted on my instruction. 

Y DATE I712027 26/7/202 ON-86/2012 
EXP 

VERSUS 

ODISH 
contents of the above affidavit are true and correct. No part of it is false 
and nothing material has been concealed there from. 

AFFIDAVIT 11ft. 2U26 

VERIFICATION 

ne aoOve named 

APPLICANT 

RESPONDENTS 

. enonens 

. ly identified br SriJ...Z.." 
Advoca:e. Bhybaneswat 

......2026 at 

Agpears befcie rric 
aAA.t 9,M. ......s 
of'oath the conterts ot this affidavi 
are true to the best of his I her / theb, 
krowledge and belief 

DEPONENT 

..that the 

DEPONENT 

4OTARY, GOVt OF/SHA 
BHOBAWEWAR 

.Nb/ON-86/2012 
Mob No-7978581217 
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ANNEXURE-1



Department of Posts

Government of India

Ministry of Communications

Generated through Indiapost website on: 11/2/2026, 9:01:51 am

Consignment/MO Tracking Report

Consignment/MO Number:

Article Number: Article Type:

Booked At: Booked On: Destination:

Origin Pincode: Delivered On: Destination Pincode:

Event Date Time Office

2/11/26, 9:02 AM India Post

https://www.indiapost.gov.in/track-result/article-tracking/U2FsdGVkX19QTjakH%2BBKk9j7ifhxvN0F%2FGpvGPjlAY8Ymcv%2FRn2mhGVWrtvd08sd 1/1
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Department of Posts

Government of India

Ministry of Communications

Generated through Indiapost website on: 11/2/2026, 8:59:27 am

Consignment/MO Tracking Report

Consignment/MO Number:

Article Number: Article Type:

Booked At: Booked On: Destination:

Origin Pincode: Delivered On: Destination Pincode:

Event Date Time Office

2/11/26, 8:59 AM India Post

https://www.indiapost.gov.in/track-result/article-tracking/U2FsdGVkX19uFe3sdaj4ZkYuB0AAsRHSLCWCnFzUxR60pwwIHNqNa90OIqTQjIPp 1/1
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ENGLISH TRANSLATION OF NEWS PUBLISHED ON DATED 15/01/2026
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ANNEXURE-2



BELOW ATTACHED PHOTOGRAPHS DATED 11/02/2026 SUGGESTS THE STATE
RESPONDENTS HAVE LIGHTED FIRE ON THE SITE IN QUESTION.
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ANNEXURE-3



18 59

ANNEXURE-4
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ANNEXURE-5
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ANNEXURE-6
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ANNEXURE-7
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ANNEXURE-8



Sankar Pani <sankarprasadpani@gmail.com>

IA FILED ONBEHALF OF APPLICANT IN OA 213 OF 2025, NGT-EZ.
1 message

Sankar Pani <sankarprasadpani@gmail.com> Thu, Feb 12, 2026 at 10:49 AM
To: fesec.or@nic.in, dm-mayurbhanj@nic.in, dfo-baripada@odisha.gov.in, shakti panda <sppanda13@gmail.com>,
roez.bsr-moef@nic.in, orrtccorp@gmail.com

Dear Sir/Madam, please find the attachment. 

--
Sankar Prasad Pani, Environment Lawyer 
National Green Tribunal Kolkata & Orissa Highcourt
Res-Plot No 2132/4814(B), Nageswar Tangi, 
Bhubaneswar, 751002
Cell- 9437279278
Skype- sankar.pani

OA 213 OF 2025 IA.pdf
6380K

2/12/26, 10:49 AM Gmail - IA FILED ONBEHALF OF APPLICANT IN OA 213 OF 2025, NGT-EZ.
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66

https://mail.google.com/mail/u/0/?ui=2&ik=172a9f80d3&view=att&th=19c504a964a3a252&attid=0.1&disp=attd&realattid=f_mlj0cci30&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=172a9f80d3&view=att&th=19c504a964a3a252&attid=0.1&disp=attd&realattid=f_mlj0cci30&safe=1&zw

